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. Preamble:

Sri Chidipi Nakula Suresh and Ors, S/o. Abbulu, R/o D.No. 3-32,
Chinakondepudi village, Seethanagaram Mandal, East Godavari District filed a
case O.A.No.28 of 2022 in Hon’ble NGT (SZ) against establishment of Petrol
bunk at Sy No.81/34A, Sethanagaram Grama Panchayat, East Godavari
District.

Il. Orders of the Hon’ble Tribunal

Hon'ble NGT, Southern Bench, Chennai in Original Application No. 28/2020
(SZ) in the matter of Sri Chidipi Nagula Suresh Vs The India Oil Corporation
Limited & Ors vide order dated 15.03.2022 has made the following

“In order to ascertain the genuineness of the allegations made in the

application, we feel it appropriate to appoint a Joint committee
consisting of 1. The District Collector, East Godavari District or an
officer not below the rank of Assistant Collector or Sub Divisional
Magistrate as nominated by the District Collector and 2. A senior officer
from Andhra Pradesh state Pollution Control Board (APPCB) as deputeq
by its Chairman to inspect the area in question and submit a factual as

well as action taken report if there is any violation found”

“The Committee is directed to ascertain as to whether there was any
violation of siting criteria imposed by the Central pollution control boarqd
in establishing the retail petroleum outlet in the disputed area, and if so,
what is the nature of action taken against them by the regulators and
also submit plan along with the report showing the existence of any
water body, school, hospital, and other sensitive areas which were
mentioned in the guideline provided by the Central pollution control
board showing their distance from the proposed retail petrol outlet.”

As per the Hon'ble NGT orders, the Chairman, AP Pollution Control Boarg,
Vijayawada addressed a letter on 02.04.2022 to the Collector & District
Magistrate, East Godavari district informed that the Environmental Engineer,

Regional office, Kakinada (Sri N. Ashok Kumar) has been nominated to

represent APPCB.
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The Collector & District Magistrate, East Godavari district vide proceedings
dated 06.05.2022 nominated the Revenue Divisional Officer & Sub Divisional
Magistrate was nominated on behalf of the District Collector, East Godavari to
inspect the area in question and ascertain the facts along with senior officer
nominated by APPCB and to submit a report to Hon'ble NGT, Chennai.

. The following Committee members inspected the proposed site for
establishment of Petrol bunk and it surroundings on 09.05.2022.

1. Ms. A.Chaitra Varshini, Revenue Divisional Officer & Sub-divisional
Magistrate, Rajamahendravaram

2 N. Asok Kumar, Environmental Engineer, APPCB, Regional office,
Kakinada

[V. The following observations were made during the inspection by the joint
committee.

a. The Seethanagaram Primary Agricultural Co-operative Society (PACS)
has applied a requisition dated on 16.12.2019 to the Spl. Officer, Gram
Panchayat, Seethanagaram for setting up of 10C petrol bunk .

b. On 08.01.2020, the Spl. Officer, Gram Panchayat, Seethanagaram has
passed resolution No.25, dated 06.01.2020 to lease out the 30*30 mtrs
vacant site located at Rs No.81/3A beside Seethangaram to
Purushottapatnam road.

c. As per the permission given by the District Collector, East Godavari
vide e file no.290702-2020-A9, dated 02.03.2020, the Grama
Panchayat Seethanagaram has passed in its resolution as item
No.70dated 06.03.2020 with certain conditions mentioned therein and
accordingly, vide agreement dated 18.03.2020 entered lease
agreement with PACS for a period of one year, which is to be renewed
year to year on payment of monthly rental of Rs.15,000/- ang Grama
Panchayat, Seethanagaram has issued NOC on 28.05.2020 Further
the lease agreement was renewed on 30.04.2021 further period of one:
year.

d. The PACS has again addressed a letter to the Secretary, Gram

Panchayat, Seethanagaram for renewal of lease for further one year

- .
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The renewal for further period of one year is yet to be obtained by the
PACS.

e. M/s IOCL issued letter of intent for proposed retail outlet dealership to
PACS on 21.02.2022.

f. Based on the consent letters given by the respective authorities i.e. 1)
Sub Collector, Rajamahendravaram, 2) District Fire officer, Kakinada,
3) Superintendent of Police, Rajamahendravaram, 4) Deputy
Commissioner of Labor, Kakinda and 5) Secretary, Grama Panchayat,
Seethanagaram for setting up of petrol bunk by PACS Seethanagaram,
the Joint Collector & Additional District Magistrate vide proceedings
dated 12.08.2021 has issued NOC with certain conditions.

g. The RUDA has also given their building permit order dated 22.11.2021.

h. The PACS has not obtained license from Petroleum Explosives Safety
Organization (PESO).

i. Establishment and operation of fuel dispensing units exempted from
consent management of APPCB as per CPCB File No. B-
29016/ROGW/IPC-V1/2020-21/dated:30.04.2020 communicated to all
SPCBs / PCCs. Copy of the CPCB letter dated:30.04.2020 is enclosed.

j. Establishment of petrol outlet was completed and ready to start the
operations.

k. A skating facility, which is in dilapidated condition is existing towards
South west corner of the site. It was informed by the Panchayat
Secretary that, a skating facility was constructed in the year 2016, but it
was not put in use.

| The compliance status of siting guidelines issued by CPCB dated:
07.01.2020 and 16.08.2021 is submitted below:

S.No.

Guidelines Compliance ]

Shall not be located within a radial
distance of 50 meters (from fill point /| 1. No hospital existing nearby
dispensing units/ vent pipe whichever is '
nearest) from schools, hospitals, (10
beds and above) and residential areas 2. No school existing nearby.
designated as per local laws.

e et e
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In case of constraints in providing 50
meters distance, the retail outlet shall
implement additional safety measures as
prescribed by PESO. In no case the
distance between new retail outlet from
schools, hospitals (10 beds and above)
and residential area designated as per
local laws shall be less than 30 meters.

3. The PACS, Seethangaram yet to
be obtained consent /NOC from

the PESO for setting up of Petrol
bunk.

During the inspection, it is found
that the proposed establishment
of petrol bunk by PACS,
Seethanagaram is located at
commercial place and beside.the
Raghudevapuram to Vangalapudi
R & B road. There are 13
residential  structures existing
around the petrol bunk within the
radius of 30 mtrs from fil| point /
dispensing units/ vent pipe. Out of
13  structures, two (2 nos)
completely comes ynder 30 mtrs
radius. Remaining 11 structures

partly covered. The list of
households of 13 residential
structures along with sketch and
Google map are herewith
enclosed.

The house owners/tenants of 13
residential structures have given
their consent/NOC, for setting up
of said Petrol bunk by PACS,

surface water body shall have
secondary containment by way of
double walled tanks or concrete
protection walls around Underground
Storage Tank (UST).

Seethangaram. (Copies
enclosed).
—[No high tension line shall pass over the | Complying.
retail outlet.
a) Retail outlets shall not be located | Complied.
within a distance of 50 meters from
the nearest point of water bodies.
b) Retail outlets coming within 50 meter
to 100 meter from the nearest point of | Complied.
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V. Conclusions and Recommendations:

The proposed establishment of petrol bunk by PACS,

Seethanagaram is located at commercial place and beside the
Raghudevapuram to Vangalapudi R & B road.

The proposed site is not meeting the siting guidelines of CPCB with
respect to minimum distance from residential houses. There are 13
residential structures existing around the petrol bunk within the
radius of 30 mtrs from fill point / dispensing units/ vent pipe. Out of
13 structures, two (2 nos) completely comes under 30 mirs radius.
Remaining 11 structures partly covered. The house owners/tenants
of 13 residential structures have given their consent/NOC, for
setting up of said Petrol bunk by PACS, Seethangaram.

. The PACS obtained all permissions except license from PESO and

extension of lease deed agreement from District Collector. The
PACS shall take all precautionary measures recommended by
District Fire Officer, PESO in order to avoid any Fire/Accidents.

The PACS will be directed not to start its operations without
obtaining license from PESO and extension of lease deed ang
compliance of additional precautionary measures recommended by
PESO.

A AG ¢ - bl

Envir%tal Engineer Revenue [_)ivisional (?fficer &
AP Pollution Control Board Sub PIVISOHaI Magistrate
Regional office, Kakinada Rajamahendravaram

SUB DIVISIONAL MAGISTRATE
RAJAMAHENDRAVARAM




Item No.01:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 28 of 2022 (SZ)

(Through Video Conference)

IN THE MATTER OF:

Chidipi Nakula Suresh,
East Godavari District.

...Applicant(s)
Versus
The Indian Oil Corporation Limited,
visakha Divisional Office,
Visakhapatnam and others.
Tiruppur and others. . ....Respondent(s)

Date of hearing: 1‘5.03.202_2
CORAM: .
HON'BLE Mr JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): M/s. N. Subhasree
For Respondent(s): Mr. Abdul Saleem through
Mr. Karthikeyan for R1

Mrs. Maduri Donti Reddy for R3, R4 R5 & RS

ORDER

1. The grievance in this application is regarding the establishment of a retai]




petrol outlet by the 6™ respondent as a franchise of the first respondent in
Survey No. 81/34A, situated in the Sethanagaram Gram Panchayath in East
Godavari District against the guidelines issued by the Central Pollution

Control Board.

. According to the applicant, the residential area is situated within a distance

of 50 metres and there is a skating park situated adjacent to the proposed
area. According to the applicant, they have not obtained necessary
permission from all the authorities and even the Gram Panchayath had issued

a notice for not complying with the terms of the agreement of obtaining

necessary permissions from the authorities before est'ablishment of the unit

_ According to the ‘applicant, the necessary permission from the district

authorities also.has not been obtained but before;’that they started their
construction work and also started commissioning ofi:'jt'he unit" Though Writ
petition was filed before the Hon’ble ngh Court of Andhra Pradesh as W.P.
No. 28389 of 2021 later it was w1thdrawn Wlth hberty to ﬁle an application
before this Tribunal and the same was dismissed as withdrawn with above
liberty on 18.02.2022. Since the authorities have not taken any steps. So the
applicant has no other remedy but to approach this Tribuna] seeking
following reliefs:-

a. Issue an order directing the 1" respondent to cancel the LOI issued
to the 6" respondent on 02.01.2020 for construction of the Petrol
Bunk

b. Issue an order directing the 5" respondent to withdraw ijts

resolution dated 06.01.2020.
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c. Issue an order directing the 3™ respondent to withdraw the orders
dated 05.02.2020 granting permission to the 5" respondent to
lease out the premises to the 6™ respondent.

d. Issue an order directing the 5" respondent to cancel the lease
agreement dated 06.03.2020 between themselves and the 6
respondent.

e. Issue an order directing the 8" respondent to withdraw permission
if any granted to the 6™ respondent for erection of petrol bunk in
the leased premises.

£ Issue order restraining the 6™ respondent from proceeding to
establish a new petrol bunk in the site shown in Annexure in line
with order in O.A. No. 86 of 2019 dated 22.06.2019 passed by the
Hon’ble Principal Bench , National Green Tribunal, New Delhi.

g. Issue an order to the 1* and 2™ respondents and 5", 7" and 8"
respondents tbat guidelines dated 07.01.2020 of the 5™ respondent
CPCB is Sm’ct]y implemented and to ensure that no new petrol

pumps are established in the site shown in Annexure.

4. As regards certain relie:fs,l claimed nainély directing the 5™ respondent to
withdraw its resolution d;elté'd 06012020 d_irecﬁng the 3™ respondent to
withdraw the ordefs datéd ’05‘.0»2.;24050 granting permission to the 5%
respondent to lease out the prérhises to the»6th respondent and directing the
5™ respondent to cancel the lease agreement dated 06.03.2020 etc., will not
fall within the jurisdiction of this Tribunal. This Tribunal can only consider
the question as to whether there was any violation of the existing guidelines
for establishment of the retail petrol outlets and if so, what is the nature of

action to be taken against the violator in accordance with law. To that

extent, the application is admitted.

e —— —— TR,
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5. Issue notice to the respondents by Registered post with acknowledgement
due, by e-mail and also by dusthi if possible and produce proof of service on
them, by filing proof affidavit as per rules.

6. The applicant is also directed to serve a copy of the application along with
the documents produced to the standing counsel appearing for the official
respondents within a week to avoid delay in getting instructions by them
from the concerned respondents.

7. The applicant is also directed to produce necessary requisites along with
postal cover and the necessary postal stamps before this Tribunal within a
week, so as to enable this Tribunal to send notice to the respondents through
Tribunal, to ensure service on them and proceed againsf.them, if they did not
appear, in their absence in accordance with law.

g. In order to ascertain the genuinepgss of the aﬁégations‘ made in the
application, we feel it appropriate to appqint a Joiﬁt Committee consisting of

(1) The District Collector, Ea‘st Godavari Districf or an officer not below the

rank of Assistant Collecfof or Sub Divisional Magistfate as nominated by the

District Collector and (2) a Senior Officer from Andhra Pradesh State

Pollution Control Board (APPCB) as deputed by its Chairman to inspect the

area in question and submit a factual as well as action taken report if there is

any violation found.

9. The committee is directed to ascertain as to whether there was any violation

of siting criteria imposed by the Central Pollution Control Board in
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establishing the retail petroleum outlet in the disputed area, and if so, what is
the nature of action taken against them by the regulators and also submit a
plan along with the report showing the existence of any water body, school,
hospital and other sensitive areas which were mentioned in the guideline
provided by the Central Pollution Control Board showing their distance from
the proposed retail petrol outlet.

10.The Andhra Pradesh State Pollution Control Board (APPCB), Vijayawada will
be the nodal agency for co-ordination and providing necessary logistics for
this purpose.

11.The applicant is also directed to submit a set of papers to the committee
members within a week, so as to enable them to comply with the direction.

12.Any constriction }or activities made by the 6" respondent will be subject to
further orders to be passéd by this Tribunal.

13.The committee as wellras official respondents are directed to submit a report
and file their independent response to this Tribunal on or before 12.04.2022
by e-filing in the form of searchable PDF/OCR Supportable PDF and not in
the form of Image PDF along with necessary hardcopies to be produced as
per rules.

14.The Registry is also directed to communicate this order to the members of the
committee as well as the official respondents immediately through e-mail, so

as to enable them to comply with the direction and for filing theijr




independent response to the allegations made in the application and also for
filing their independent report as directed by this Tribunal,
15.For appearance of parties, filing their independent response and also for

consideration of report, post on 12.04.2022.

Sd/-

.................................. J.M.
(Justice K. Ramakrishnan)

Sd/-

............................ E.M.
(Dr. Satyagopal Korlapati)
0. A. No.28/2022, (SZ)

15.03.2022,Sr.




File No.APPCB-13024/9/2022-1 EGAL SEC-APPCB

— ANDHRA PRADESH POLLUTION CONTROL BOARD
fuoups rasess.  D.No. 33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,
A Chalamalavari Street, Kasturibaipet, Vijayawada-520010. A.P.

e E-mail: hopcblegal@gmail.com

Lr. No. APPCB/ Legal/ NGT-SZ/ O.A No. 28 of 2022/2022- 02/04/2022

To,
The Collector and District Magistrate,

Collectorate, East Godavari, Kakinada.
East Godavari District - 533 001
Email ID: collector_egd@ap.gov.in

Sir,

Sub: APPCB - Legal - Implementation of Hon’ble NGT directions -Constitution of
Joint Committee - Nomination requested- Reg.

Ref: Hon'ble NGT, Chennai order dt. 15.03.2022 in O.A. No. 28 of 2022(s2).

Sk
It is to inform that the Original Application (0.A.) No. 28 of 2022 has been
filed by Sri Chidipi Nakula "Suresh & Ors, East Godavari District in Hon'ble
National Green Tribunal (NGT), Chennai regarding establishment of retail Petrol
outlet in survey No. 81/34A, situated in the Sethanagaram Gram Panchayath in
East Godavari District by the Seethanagaram Primary Agricultural Co-Operative
Society.
In this regard, the Hon'ble NGT in its order dt. 15.03.2022 has appointed a
Joint Committee consisting of the District Collector, East Godavari District or an
officer not below the rank of Assistant Collector or Sub Divisional Magistrate as
nominated by the District Collector and a Senior officer from Andhra Pradesh
Pollution Control Board (APPCB) as deputed by its Chairman to inspect the area in
question and submit a factual as well as action taken report, if there is any
violation found. Copy of the Hon'ble NGT order is herewith enclosed. The case is
posted on 12.04.2022. The Hon'ble Tribunal further directed that the Andhra
Pradesh Pollution Control Board (APPCB) will be the nodal agency for co-ordination
and for providing necessary logistics for this purpose. The committee is required to
submmit a report on or before 12.04.2022.

Accordingly, Environmental Engineer, Regional Office: APPCB, Kakinada (Sri

N. Ashok Kumar) (Mobile No. 9866776723, Email: rokkd-eel@appcb.gov.in ) has
been nominated to represent APPCB in the above committee.

In view of the above, the District Collector, East Godavari is requested to

communicate the other committee member nomination for the above Joint
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committeve to the Environmental Engineer, Regional Office: APPCB, Kakinada
(Mobile No. 9866776723, Email: rokkd-eel@appcb.gov.in ) to submit a factual as
well as action takenA report to the Hon'ble NGT, Chennai.

Yours faithfully,
Encl: Hon’ble Tribunal order dt. 15.03.2022.

Ashwini Kumar Parida

las(retd)
CHAIRMAN
Copy to:
1. The Joint Chief Environmental Engineer, APPCB, ZO: Visakhapatnam for
information.

2. The Environmental Engineer, APPCB, RO: Kakinada for information. He is
directed to coordinate with the Joint Committee for inspections, preparation
of committee reports and ensure e-filing of the committee's report as
directed by the Hon’ble NGT well before the specified time.

Signed by Ashwini Kumar
Parida las{retd)

Date: 02-04-2022 12:16:09
Reason: Approved
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GOVERNM ENT OF ANDIIRA PRAIESTH
REVENUR { JEPARTMENT
I’roct‘.(‘(“m;ﬂ ol the Collector & Diatrict Magistrate, Enat Gadavnri,
Rajahmundry.

. Present; Dy, K. Madhavi Latha, LA.8,,
File RetMagl/2/ 2022 Date:06-05-2022.

Sub:- Nationnl Green Tribunal,Chennng beneh - Orders Pasaed in OA
No.28 of 2022 (8Z) - in ense related to establishment of Petrol
Outlet ot Survey No.8 1 /39A In Seetanagaram - Appointment of

Joint Commiittee - the RPO Rajohmundry nominated for Joint
Committee - Orders Issucd,

Read:- 1. Orders passed Ly Hon'ble NGT
No.28/2022(S2), dt:15.03.2022.

2.Filc No APPCB -~ 123024 /9/2022-Legal SEC- APPCB Dated
02.04.2022

Chennai Bench, in 0.A

dedn

The Hon'’ble National Green Tribunal, Chennai Bench has p
No.28/2022(8Z), dt:15.03.2022, in a case related to establishmen
Survey No.81/34A in Seetanagaram (Village and Mandal),
Division of East Godavari District.

assed Orders in 0.7
t of Petrol Outlet at
Rajamahendravaram

The applicant complained in Hon’ble NGT that, establishment of
61 respondent (P.A.C.S Seethanagaram), as a franchise of the 1st respondent ( 1.O.C.L
Visakhapatnam ) in Survey No.81/344, Situated in Seethanagaram Gram Panchayat
in East Godavari District against the guidelines issued by the Central Pollution board

petrol outlet by

In order to ascertain the genuineness of the alle
the Hon’ble NGT Chennai bench has appointed a Joi
1) The District Collector, East Godavari District
Assistant Collector or Sub Divisional Magis
Collector and -
2) A Senior Officer from AP State Pollution Control Board
its Chairman to inspect the area in question and sub
action taken report if there is any violation found.

gations made in the application,
nt Committee Consisting of

or an officer not helow the rank of
trate as nominated by the District

(APPCB) as deputed by
mit a factual as well as

In view of the above orders passed by the Honble N
Revenue Divisional Officer and Sub Divisional Magistrate, Rajamahendravaram is
hereby nominated on behalf of the District Collector, East Godavari, to inspect the
area in question and ascertain the facts along with the Senior Officer nominated by
the APPCB and to submit a report to Hon'’ble NGT, Chennai.

GT Chennai Bench, the

The Environmental Engineer, Regional Office, APPCB, Kakinada ( Sy
Kumar, Mobile No0.9866776723) (nominated by APPCB for Joint Committee) is hereby
directed to coordinate with the Revenue Divisional Officer and Syp Divisiong]
Magistrate, Rajamahendravaram in timely submission of factual repor

N.Ashok

. S after
thorough enquiry, to Hon'ble NGT Chennai to avoid further legal issues,
Encl: As above, .
[- Districlsl‘ﬁlector.

East Godavari:: Rajamahendravaran,
u;o% b
To €-ban

The Revenye Divisional Officer, Rajamahendravaram. i
The En\'ifonm(:ntal Engineer, Regional Office, APPCB, Kakinada.

_ s vawenda. 69
Copy to the Chairman, APPCB, Kasthuribaipeta, Vijayawada. 520010,
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4 cberror ae e smany WHAE SO T n
.15) MINISTRY OF ENVIRONRENT F0RT 8 CUIAATE CHARL 7
SPEED POST
FF.No. B-29016/ROGW/IPC-VI/2020-21/ April 30", 2020
To

The Chairman
All SPCBs/PCCs

sUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &

CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &

CONTROL OF POLLUTION) ACT, 1981 REGARDING HARMONIZATION

OF CLASSIFICATION OF INDUSTRIAL SECTORS INTO RED, ORANGE,
GREEN AND WHITE CATEGORY.

WHEREAS, under Scction 17 of the Water (Prevention & Control of Pollution)
Act, 1974, and under Scction 17 of the Air (Prevention & Control of Pollution) Act,
1981, onc of thc function of the Statc Pollution Control Boards (SPCBs)/Pollution
Control Committces (PCCs) is to plan a comprchensive programme for the prevention
control or abatcment of pollution of streams, wells and air pollution in thc States/ Unim;
Territory and to securc the exccution thereof; and

WHEREAS, under Scction 16 of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 of the Air (Prevention & Control of Pollution) Act, 1981,
onc of the functions of thc Central Pollution Control Board (CPCB), constituted under
Wwater (Prcvcntion and Control of Pollution) Act, 1974 is to coordinate activitics of the
pollution Control Boards and Pollution Control Committces and to provide

Statc . :
¢sistance and guidance 1o SPCBs / PCCs; and

echnical a

WHEREAS, CPCB has catcgorized 242 industrial scctors into red, orange, green
& whitc category and dirccted all SPCBs/PCCs on 07.03.2016 for its adoption and
implcmcntalion. The SPCBs/PCCs were also dirccted that addition of any ncw or left-
over industrial sectors and their categorization which is not listed in the categorization
done by CPCB, shall be donc by a committee at the level of concerned SPCB/PCC in
accordance with the revised criteria and guidelines of CPCB; and ‘

WHEREAS, carrying out the responsibility assigned to MoEF&CC/CPCB/SPCB
undef, Stecl Scrap Recycling Policy, notificd by Ministry of Stecl on 07.11 2019/ 1
meeting was held under chairmanship of Joint Sceretary (HSM Division) at M()EF.&CC‘o;
07.11.2019 for uniform categorization of scrapping activities as Red/Orange/Green/White
Catcgory. During the meccting it was decided that such uniform categorization (f’
cerapping centres has to be developed by CPCB. The CPCB has categorized “écrw i )
centres (for End of Life of Vehicles and other scraps such as plant and machi;‘cfi:@g
structural material, railway coaches and wagons etc.)” under “Orange Category” o
industrics; and -ategory™ of




®

WHEREAS, a nced was fclt to categorize some industrial sectors on PAN-
India level and to resolve anomalies in categorization, if any. Accordingly, CPCB
through Office Order No. B-29012/IPC-VI/2019-20, dated 17.02.2020, constituted a
Committec to deal with the matter related to categorization of industrial sectors
under rcd/orange/green/white category; and

WHEREAS, the mcctings of the Committee were held on 02.03.2020 at CPCB,
Declhi and 15.04.2020 & 21.04.2020, through video conferencing. During thc
meeting, the categorization of Railway Stations, Compressed/Refined Bio-Gas
Production from Bio-degradable Wastes and Used Cooking Oil (UCO) collection
centers was finalized. The details rcgarding catcgorization are enclosed as
Annexure-I. Furthcr, bascd on thc few representations, the Committee has also
scgregated  the list of Non-Industrial Operations (Activitics/ Facilities/
Infrastructure/ Services), which werc covered under classification of industrial
sectors in CPCB’s document on categorization. The list of such Non-Industrial
Opcrations is encloscd as Annexure-II.

NOW THEREFORE, in view of thc above and exercising the powers
conferred to Chairman, Central Pollution Control Board under Section 18(1)(b) of
the Watcr (Prevention & Control of Pollution) Act, 1974, and 18(1)(b) of the Air
(Prevention & Control of Pollution) Act, 1981, all the SPCBs/PCCs are directed to:

i Adopt the catcgorization finalized by CPCB for following sectors:

a. Scrapping Centres (for End of Life of Vehicles and other scr

such as plant and machineries, structural materia] rail\\z}all)s;
coaches and wagons ctc.). ’ N
b. Used Cooking Oil (UCO) collection centers.
c. Compressed/Refined Bio-Gas Production from Bio-degradable

Wastces.
d. Railway Stations.

ii. Consider the scctors given at Annexure-1I under Non-Industrial
Opcrations (Activitics/ Facilitics/ Infrastructure/ Services)

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the action
taken report (ATR) in compliance of these directions to CPCB within 15 days from
the receipt of directions.

(RaviSY Prasad)

Copy to: lairman

opy to:

| The Joint Secretary (CP Division) @/«\‘»/
Ministry of Environment, Forests & Climate Change
Indira Paryavaran Bhawan
3rd Floor, Prithivi, Aliganj, Jor Bagh Road
New Delhi -110 003

All Regional Dircctors, CPCB

DH, IT : with a request to upload the
copy of Directions on CPCR
website

v

(Prashant Gargava)

O / C Member Secretary
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: Annexure-li
List of Non-Industrial Operations (Activities/Facilities/lnfrastructure/Services)

Covered Under Red Catepory of Industries Farlier -

“S1. | Sl No. (as Industry Sector Pollution Remnrlcs
No. | per Cres ) Index
Document) | i } - -
| 23 Airports and Commercial | 75 i The Airports are gencraling mamly the
Air Strips wastewaters.
i. This is the water pollution normalized score for
airports having discharge more than 100 KLD
i, The airports / strips having discharge less than
100 KLD will have score of 50 and henccorange
category.
W. If the score is normalized wrl water + HW both,

then all the airports will come under Orange
category ( scorc - 58.33).

3] "‘_"3‘0'-"— Ticalth-carc Establishment 15 i, Mainly water polluting.
(as defined i BMW i The water pollution score is normalized to 1)

& valid for Hospitals having lotal wastc-walcr
generation > 100 KLD.
i, The hospitals  with  incincrator will  be
categorized as Red irrespective of the quantity of
: the waslewaler generalion. ’
i iv.  The Thospitals having lotal  waste-walty
' generation less thar 100 KLD and without

Rulcs)

incincrator, the normalized water pollution scoe
will be 50 and will be categorized as Orange
! category.
i 37 [ TlolCls having  overall | 75 i Mainly water polluting, Small boiler may be |
3 wastewater generation @ installed.
100 KL and more. . The water pollution score is normalized to 100
& valid for Hotels having wasle-waler
generation > 100 KLD.
i, The hotels bhaving more than 20 rooms and
waste-water generation less than 100 KLD and
having a coal/ oil fired boiler, the pollution score
i will be 3540 & ave categorized as orange.
{ v The hotels having move than 20 rooms and
% wasle-waler generation less than 10 KLD and
i having no-boiler &  no  hazardous  wasle
5 generation, the pollution score will be 20 & arc
’ categorized as Green.
; R ey m’a‘ymmT =55 | Mainly water polluting in(l'uslry. Water is usad
| 4 shop/Integrated road in the waslnpg of loc omotives, road transport
| transport workshop/ vehicles during servizing.
! Authorized service centers i This score s valid for those Centers having ~
' discharge more than 100 KLD. ‘
1. Service Centers having waste-waler generalon -
< 100 KLD, the normalized score will be !
~(100°20)/40= 30 |
- | m;m‘l—m’]m‘- 55~ 77| "This category Contain all sorts of pollution o
’ and dredging operations | o S —— — o
e ——""""TCommeon _trcatment and | - i All such facihuies are classificd as Red but
6 disposal facilitics (CETP. special category progqc.ls as these are parls ol
TSDE, CBMWTE, pollution CQ'IS':”)‘ faul:‘l)e:?. o _
elfluent conveyance i\ Incaseof CITP, the categorization will depend

: el d . category of member industries bei
project, incinerator, MSW upon the category s being,

" N M COFVE
sanitary land fill site) served.

[0 B S —




e e . ——

Note: Solvent/acid ]
recovery plant and -
waste  recycling are
considered as industrial
) [operatir.. N DR S
Cdntan ”_4_1_0__50_\ red Under Crronve (afegooy y ondustries farlicr — T
~gi 7SI No. (as? i Tndustry Sector Follution — Remarles
No. | per cresB Index
Document)
R R BT :
i 18 Automobile servicing, 50 Normal water & air polluting and recyclable waste cil
repairing and painting generating. If the waste waler gencration is more thzn
(cxchuding only fuel ; 100 KLD, it will become mainly water polluting and Red
I W_d__iﬂ)_gnsing)__ S R category unit
5 21 Building and canstructon 50 1. In the prc—conslruction stage, it is mainly 2w
project more than 20,000 polluting duc to generation of dust ( PM )
sq. m built up ared emissions. '
i After construction, itis mainly water poliutin.
{f the diszharge is more than 100 KLD, it will be
having the normalized score of 75 and De
i, I S . categorized as Red.
* S ”“"j’s’“"“ TTotels (< 3 star) or holcls 50 Mainly water poiluting. WP scorc is normahzed lo 1C0.
i having > 20 rooms and '
’ less than 100 r00mS. || pemmmt iy -
A TR -ngc—lﬁﬁfé.zt]'_lz\ltnlcl?y"using 50 Tioth aw and water pollution are generated.
oil fired bOUer e TR
"”Mms-(')"_m‘“'.(Jc»;wﬁighw 2y construction 50 Mamnly air polluting project.
— | project o — S S e
- o ]‘L-‘Ll_‘iﬂ_‘.’,'.ﬁ_”_"_‘_'__.i nsler Sreen (’,‘;\1__;9.__}',29;_0!' Industries T
""‘§‘|'_'“|”§|'.'"|§i6’.(ns"- “Jndustry Scctor W Poltution Remarles s
Mo. | per cren Index
Document) [ B VN
- ""“"T()”’"""ﬁ]?;’i’ii’iﬁif'ﬁandling, . 25 Some Tugilive cmissions 5F PM during handling of
storagc and (ransportation grains. i
‘ of food grains inbull | i I —
i =57 YT “Tiotels (up (o 20 rooms ad L 30 s score s valid for hotels having overall wasic-water
| withou boilers) _____ | penermtion ess than 10 KL,
‘ “ "3""”"“5’5 - _ﬁ_y‘a_s:l;_cxporl. wansport & 375 T This is mainly air poliuting activity. oo
disposal fac ilitics ii  Thisisthe normalized score based on air
: N polluticn.
; = U “Nimcral e yad 1 ~575 [Mamly air poliution due to loading, unloading, storage
Railway SIANES_____————{ =] and wansportation of the minerals. e
* - w0 O and pas (ransportation 375 =7 Contains small gas bascd power plants up-to S
pipelne MWs.
it Air pollution score is normalized to 100
‘ ii. In case, il these power plants ave bigger / hgud
: fucl / oil bascd, scores will be calculated
___accordingly. __
e i et sds (191 " Normal operation - 12 b a day. -
' KVA 1o 1 MV A) it Consumption of diesel = 1680 litres for 1 MVA ‘
| DG szt at full load @ 0.21 liwes / KVA L wy \
; i, Stanc-alone DG Sets having total capacity i \
‘ MVA or less and cquipped  with AConshy |
‘ enclesures alongw ith adequate stac k height |‘w;;, l
‘ be exempted from the purview of Consert !
. management. Higher capaci N cote o
i already been (;c%vcycd‘p‘u 1l)'/ D\(J Swj -huw:,
i . A under Red [ Orange
, calegories |
g b T  Rdomobile fuel P S L olluion 0 T Soime TUgiive cnission:
(only dis pensing) during fuclg('!_l_hng operations May b exempted fron the
| lpuriew of Consent management,
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Government of Aﬂtﬁh&‘a Fradesh,
Callectnr’s Office, Eagt Godavari:Kakinada-538 06i
Cosmp Ho.307884 Dt 02,203

5D, z .E

SRRy TF LS Preceeding of the Joint Collector and Addl. District Magistrate, East
Rakinads

District,
Present: Dr. G, Lakshmisha, LAS.,

Withmfetencetoﬁxeapplimﬂonsubzmuedbythecm.
PA.C.S, No.B-1119, Secthanagarem, E.G.Distvict in puarsuance of rule 144 of the
Petroleum Rules, 2002 there is No Objection for granting license under the Petroleum
" Rules, 2002 to the CEO, Secthansgaram PACS, NoB-11 ig,

ptgdeahasshownmthesltep!anduwendoxsedandmdosed herewith, The CEO
Scethanagaram P.A.CSS, NoB-1lig, Szethanagaram, E.G.Distrirt shall obtau;

b) IntuutofPubnc.Spemanytherammesm:eschmls.hospjtalsorpmmmty
mplacegdpumcassemblyandthemlﬂgauagm@asurestfanympmdea;

cj ﬁatﬁchnsiLyandhnpacton(m!ﬁe;

G} cmmtyafﬂzehcalm-amdwe!ommt

e)mmnuyofﬂxes!temﬁmwndmmcasedmgmcym
preparedness of fire services forcombmjngtheemﬁgmaes;

f) Genuineness of purpose;

8 AnyothamattupataMgmpubucsafety;

Note: The loensing authority shall accept the no objection eemﬂcatemthinapmodof
mym&wﬁedateofﬁsbwefwmeideﬂngmntducense.

Joint Collector & Addl, Dist.Maglstmte{RB&R)
East Godavard, Kakinada,

To,

The CEQ, Seethansgaram P.A.C.S, No.B-1118, Seethanagaram, East Godavari
District.

Copy to

1. The Chief Controller of Explosive, Nagpur,

2. The Joind Chief Controller of Explosives, Chennal.

3. The Deputy Chief Controller of Explosives, Visakhapatram.

4. The Sub-Collector, RIW . R

5. The Supertntendent of Police, District, Rajamahendrvaram
6. The District Ftre Officer, Rakinada.

7. The.Panchayathi Secretary, Seethanagaram Village & Mandal,
8.The Dy.Commissioner of Labour, Kakinada.

Signad by G Lakshmishg
Date: 12-08-2021 07:54:13
Reass: Asnroved




(juslleuewes
SEyUSH 255N ENNGHNT T4
wepueys 2Ang Anesieiy e cL
nfeusap AnssieW 21
W Q¢ Jepun paianod Ajind N

@ oejeddy uni3 L1 |
peol
njeagsy UNUduY 0}

weAusweigns e1ejuaA Hild'q b

ninAsueluy ltd'e & aoe|d uado

™

ewwebBuepy AppaiidoD 8

nle;ewos juebussd L
v

EL199S WEUBA 9
peseld epeeo 'q
ehfisod webused B S

fewiwelyd IPBIES ¥
SEAIULS 1PBIES €

ifejeg IPEES 2

ifenls ipelesS q
ozieiemssBeN IPeeSE

nqequNs Niewepsd |
W € Jepun palanod Ajeped

() wesebeueyloes ‘(A) welebeuey}ess v/ 8 OUAg uiuel

‘(\)wesebeueuides gOvd Ag dw

sed
Bunexs

. e A 15TE
- m_h.wVﬁﬁ,ww

wu:qml._mmcm> _ weindenapnyfey

dwnd

juel

1A

Bupiing (4

3ung

928

2 duing (0:39d O WO W OE §0 STIPE sy} Ul YUM

nd jo112d BU} pUNOIE PYEI0Y Sasnoy (enuspisay 4l BUIMOUS Uoyvs ybnoy




GOOGLE MAP SHOWING* ¥
g5 (HIOUSES COMFS UNDERS

S

g ¥ ’
1. :l"*. :

{iage © 2022 Max

vy : .

1, 8124138707 E- elev " 24 m  eyelak 21

7/2020 - 17210145315 N




List Of House Owners/ Tenants, who living around the
proposed petrol pumps in Sy. No 81/3A4, Seethanagaram (V
&M) gave their consent for setting up the petrol pump, within
the radius of 30 mts from both Petrol Pump and Tank.

1. Pedamallu Surya sekhar s/o Suribabu
2.Saladi Nageswara Rao

3. Saladi Srinivas

4. Perigani Posiyya

5.Vanam sita

6. Perigani Somaraju

7. Gopireddy Mangamma

8. Pilli Venkata Subrahmanyam

9. Anchuri Aravalu

10. Eluri Apparao
11.Marisetti Veerraju
12. Marisetti Baby Kumari w/o Suryachandra

13. Juthuka Veera Venkata Ramana
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Chekuri Subbaraju

e ReiontyYear of Biah: 1858
ez / Mals

4591 5563 5769

Addrass: 5/C Suraparaju, 4-81.
main road. chinakondspud,
Seethanagaram. Sithanagaran
East Godavarn, Andhra Pradash.
533287

- rdrdegd T

1847
1600 180 1847

haipn@ uigzi.govin

N—

“

wwvidalgovin ta iy Te 1947,

Tl 550001
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Cer  UNIQUE IDENTIFICATION AUTHORITY-OFANDIA :
Anchuri Aravalu L

S g0 SR Address: S/O Chittivenkanna, 1-
T 7. soltibalifi street,
seethanagaram, Sesthanagaram,

il RoX&Bo/Year of Binh: 1651

1

H Sithanagaram, East Godavari,

D¥teks / Male { Andhra Pradesh, 533287

f o
% 8264 6037 6339 jvied g
ar - T ; :

@il - @'b;’apzf)gsa méi:a_ 'y < A
1947 help € vidai.gavin weav.uidal.govin Ta. wrly o 147,
% 1600 180 1847 ol Es-560001

/oL OO (Sody A




Lmar: §/0: vty () Address: 8/0: Musalayya
1-05, 3guba Da (S"ta%e)t' L’05' hsde!ubslijad
" reet, Near Main Road,
Suiag S S0 650, menince Senerl Sithanagaram Mandzalam,
SO Ge, BO:R100, Srdnficdd Seethanagaram, East
o) A%, 533287 Gadavari, Sithanagaram,
Andhra Pradesh, 533287

7768 1395 4099

E| i
: 1 XE X
.uea Rosayces Year of Birh: 156 .;:' : %a

=
1800 300 1047 help Guidal govin www.Lidal Govin




Unigque ldentification Authority of india =
875/ Enrolment No.: 0857/10328/37538
To

e 558
Marisetti Baby Kumari
W/U Suryacnand Aao
15
SETIBALEJI PETA
SEETHANAGARAM
Sesthanagaram
East Godavari Andhra Pradesh - 533287

s S . S S o, s

1Z0ZI90/EL 101¥a PROUMEQ

o e i . s e

1202/80/2) (oeg enes,
Eai

5 esgr8 Doy / Your Aadhaar No. :

4529 5301 6367

VID : 9180 2001 3121 5725
T° espeS, T (oI

X

o

8 K0
Mariseiti Baby Kumasi
3 S4/DOB: 01/01/1976
& FEMALE

L2ZI90/GL TB18Q PROJUMOG
120290771 ;e ones|

4529 5301 6367
VID ; 9190 2901 3121 5725
o eserd, O CLBOEY

-~
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File No.DPO-WRKS000/1/2020-JA{AS)

PROCEEDINGS OF THE DISTRICT COLLECTOR, EAST GODAVARI, KAKINADA.
PRESENT: SRI D. Muralidhar Reddy, LA.S.,

e-file N0.290702/2020-A9 Dt.  .03.2020.

Sub: Leases - Seethanagaram Gram Panchayat, Seethanagaram
Mandal - Establishment of Petrol Bunk at Seethanagaram
village, Seesthanagaram Mandal by the Seethanagaram PACS
Ltd,, - Leasing of site for 30 years to an extent of 30 x 30
Sq.Meters in B.S No.8/3A4 - on payment of months rentals of
Rs.15,000/- considered orders - issued.

Ref: 1. Lr.dt.16-12-2019 of the Chair Person, the Seethanagaram
PACS Ltd., Seethanagaram.
2. Grama Sabha Resolution No.25, dt.06-01-2020 of
Seethanagaram Gram Panchayat, Seethanagaram Mandal.
Proposal dt.07-01-2020 of the Panchayat Secretary,
Seethanagaram Gram Panchayat, Sesthanagaram Mandal.
LrRoc.No 31/2020-A2, dt.24-01-2020 of the Divisional
Panchayat Officer, Rajamahendravaram.
< 1 Depn

53]

i

Kotk ok

ORDER:

Through the ref. 1* read above, The Chair Person, Seethanagaram
PACS Ltd., Seethanagaram has submitted a representation requesting for allotment
of land on lease basis measuring and extent of 30 x 30 Sq.Meters in R.S.No.8/3A4
situated in the limits of Seethanagaram Gram Panchayat for a period of 33 years
for establishment of Petrol Bunk by Seethanagaram PACS Ltd., at Seethanagaram
on payment of monthiy rentals of Rs.10,000/-.

In the reference 27 read above, the Gram Panchayat, Seethanagaram
represented by its Special officer has resolved for allotment of site on lease basis to
an extent of 30 x 30 Sg.Meters in R.5.No.8/3A4 for establishment of Petrol Bunk to
the Chair Person, Seethanagaram PACS Ltd., in the limits of Seethanagaram Gram
Panchayat, Seethanagaram Mandal on payment of monthly rentals of Rs.10,000/-
only, the same was recommended by the Divisional Panchayat Officer,
Rajamahendravaram vide reference 4" read above.

In view of the above and in terms of G.0 5" read above, permission is
hereby accorded to Seethanagaram Gram Panchayat, Seethanagaram Mandal to
lease out to land an extent of 30 x 30 Sq.Meters in R.5.No.8/3A4 for establishment
of Petrol Bunk by the Chair Person, Seethanagaram PACS Ltd., in the limits of
Seethanagaram Gram Panchayat, Seethanagaram Mandal on payment of monthly
rentals of Rs. 15,000/ initially, for the period of one vear, the same shall be
renewed within 15% hike on monthly rental for every 3 years

The Panchayat Secretary, Seethanagaram Gram Panchayat in directed
to enter agreement with PACS, Seethanagaram without fail. And submit a copy of
such agreement to this office within a week days positively

(ISSUED UNDER NOTE ORDERS OF THE DISTRICT COLLECTOR, E.G. DISTRICT)

For Collector
East Godavari, Kakinada.

To

The Panchayat Secretary, Sesthanagaram Gram Panchayat & Mandal.
Copy to the Speacial Officer, Seethanagaram Gram Panchayat.

Copy the Chair Person, Seethanagaram PACS Ltd.,

Copy to the EO(PR&RD), Seethanagaram.

Copy to the MPDO, Seethanagaram.

i Copy to the Divisional Panchayat Officer, Rajamahendravaram.
Signateney

Digitally signed b

Nageswa

Date: 2028,03 76 28
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Rajamahendravaram Urban Development Authority
PLANNING DEPARTMENT
| BUILDING PERMIT ORDER |

Yo,
Pyy— permit No. | : [1104/0014/B/STNMMDL/Seethanagaram/2021
SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE CREDIT SOCIETY DATE i |22 November, 2021

N © NO 1-4, SEETHANAGARAM, SEETHANAGARAM PRIMARY AGRICULTURE
COOPERATIVE CREDIT SOCIETY , SEETHANAGARAM, SEETHANAGARAM MANDAL,
FAST GODAVAR]

Sir / Madam,

Sub: Building Permission - Construction of *Petrol Pump’ - Approval - Granted - Reg"
Ref: Your Application Dated: 15 February, 2021 u/s 209, 210 & 227 of A.P. Municipalities Act, 1965 and A.P. Building Fules 2017.

Yeur application submitted in the reference has been examined with reference to the rules and regulations In force and permission ie hereby sanctioned
conditionally as detalled below:

A APPLICANT AND LICENSED PERSONNEL DETAILS:

1 Applicant SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE CREDIT SOCIETY .

2 Developer / Bullder SEETHANAGARAM PRIMARY AGRICULTURE COOPERATIVE  |Lic.No. |REG/ 1104/0137/2020
CREDIT SOCIETY

3 ticensed Technical Person Bikkina Gana Satya Sal Rajesh (Enginecer) Lic.No. 19/LE/2019/GUDA

4 Structural Engineer NA Lie.No. NA

5 Others NA

B SITE DETAILS

1 7.S. No./ R.S. No. 81/3A4

2 Premises iHo. 81-3A4

3 Plot No. NA

4 Layout / Sub Divn. No. NA

S Mandal Seethanagaram Mandal (Part)

6 Village Sethanagaram

7 Gram Panchayat

]

DETAILS OF PERMISSION SANCTIONED
Bullding - S (SPAC) (Helght (m): 3.85)
1 Floors Ground floor Upper floors
Use Area (m2) No. Area (m2) Level
Residentlal 0.00
Commerclal 34.56
Others 0.00
Total No. of floors Upper floor(s)
Front Rear Side 1
21,00 3.00 21.24

Parking floors
No. Ares (m2)
0,00|Cellar 0
0.00/[stilt °
0.00§U.Floors 0

0.00
0.00
0.00

ojo|o

W lalmnicie |

Set backs (m)

Side 11
3.00

Site Area (m2) 900

Road affected area (m2) 0
Net Site Area{m?2) -fsao

Tot-lot / Organized open space (m2) |0
Helght (m) 3.85
No. of RWHPs 1
Others NA
DETAILS OF FEES PAID (RS.) TOTAL:

Application Fee 10,000.00
Development Charges (Vacant Land) 5,305.00 67,500.00
paper Pyblication Charges 1,000.00 Building Permit Fees 2

- 0.00
N Processing Fees 350.00 Application User charges $00.00

L TOTAL: 84,655.00
E OTHER DETAILS ¢

Wi~ s

5

Development Charges (Built Up Area)
Bétterment Charges

0.00

!

SNiUwie @

@I IN

"1 IContractor's ail Risk Policy No. |NA Dote 1~ Volid Upto -
2 [ N, | |1342028 pate |03/08/2021 meam2) 350
=3~ Tenter Sr. No. In prohibitory Property Watch Register 1434/2021 Date 09/08/2021
"4 [Floor handed over JGROUND FLOOR S.RO. |SEETHANAGARAM ~
" [Construction to be Commenced Befare N 22 May, 2023 T e e
Sy ”"@[Et_ign to be Completed Before ﬂ:‘/_______ 22 November, 2024 ,-..__,,_,_‘::M T e — e

———————— e




+ Building permission Is sanctioned subject to following conditions:

t.  The permissicn accorded does not confer any ownership rights, The permission villl be revcked at Ister stage, ¥f it Is found that the documents cr infermation are
false and fabricated.

1f censtruction is not conunenced within one year, bullding application shall be submitted afresh duly paying required building permiit fees.
Sanctiened Flan shail be followed strictly while making the construction & shail be displayed at the site,

Commencement Notice shall be submitted by the applicant before commencement of the building.

Completion Notice shall be submitted after completion of the building.

Occupancy Certificate Is compulsory before eccupyling any buliding.

Public Amenities such as Water Supply, Electricity Connections willl be provided only on preduction of occupancy certificate.

Prior Approval should be obtained separately for any modification In the construction,

Tree Plantation shall be done along the periphery and also In front of the premises at 1 tree / 80sq.mts site area.

Tot-fot shall be fenced and shail be maintained as greenery at owners cost before issue of cccupancy certificate,

11. Space for Transformer shall be provided in the site keeping the safety of the restdents In view.

12. Garbage House shall be made within the premises.

Celler and stilts approved for parking in the plan shouid be used exclustvely for parking of vehlcles without partition walls & rolling shutters and the same should
not be converted or misused for any other purpose,

This sanction Is accorded en surrendering of Road affected poition of the site to Rajaniahendravaram Urban Developmaent Autherity at free of cost without
claiming any compensation at any time as per the undertaking submitted,

Stacking of Bullding Materials on footpath and rond margln causing obstruction to free movement of public & vehides shall not be done, falling which permission
is liable to be suspended. ’
This permission Is given based on the Inputs on pages, documents and drawlng provided by Applicant. Applicant confirms that the documents/ drawings
submitted electronically or Inputs by them are carrect, The final approvals of proceedings are subjected to verification of reports and documents by cancerned
official Including site vislt report. Any deviation Identified will lead to modification/rejection of the proceedings.
17. The Developer/ Builder/ Owner to provide service road wherever required with specified standards at thelr own cost.
18. A safe distance from Electrical Lines shall be followed as per rules
13, If greenery Is not maintalned 10% additional property tax shall be inposed as penalty every year tifl the condition Is (ulfilled.

If condition of providing solar roof top system is ot complied 10% additlonal property tax shail be imposed as penalty every year tili the conditien 1s fulfilied.
21. 1f RWHS are not constructed 10% additional property tax shall be Imposed as penalty every year till the condition (s fulfilled.
22. All Public and Semi Public bulldings shall provide facilities to physieaily handicapped persons,
23. The mortgaged bufit up area shall be allowed for registration only after an Occupancy Cestificate Is produced.
24. The Registration authority shall reglster only the permitted built up area as per sanctloned plan.
25. The Financlal Agencles and Institutions shalf extend loans facllities only to the permitted bullt up area.

The Services fike Sanitation, Plumbing, Fire Safaty requirements, ilfts, electrical installations etc., shall be executed under the supe-vision of Qualified Technical
personnel.

Architect / Structural Engineer if changed, the consent of the previous Architect / Structural Engineer is required and to be intimated to the Commisstoner.

28. Construction shall be covered under the contractors ail risk Insurance tlil the Issue of occupancy certificate {wherever applicable),

29. As per the undertaking executed in terms of A.P. Building Rules-2017,

The construction shall be done by the owner/Bullder, only In accordance with sanctioned Plan under the strict supervision of the Architect, Structural Engineer
and site engineer fatling which the viclations are liable for demolition besldes legal action.

The owner, bulder, Architect, Stiuctural Engineer and site englneer are jolntly & severely responsible to carry out and complete the construction strictly In
accordance with sanctioned plan,

<. The Owaer, Builder, Architect, Structural Engineer and Site Englneer are joinlly and severely are held responsible for the structurat stabifity during the butllding
construction and should strictly adhere to all the conditions.
d. The Owner Bullder should not deliver the possession of any part of bullt up area of the bullding, by way of Sale / Lease uniess and until Occupancy Certificate Is

ol d from Raja dravaram Urban Development Authority after providing all the regular service connections to each portion of the building and duly
submitting the following.

(1) Building Complation Notlce Issued by the LTP duly certifying that the building Is campleted as per the sanctloned plan.

(1) Structural Stablity Certificate issued by the Structural Englneer duly certifying that the bullding Is structurally safe and the construction Is In accordance
with the specified designs.,

(til) An extract of the site registers containing inspection reports of Site Englneer, Structural Engineer and Architect,
(1v) Insurance Palicy for the completed building for a minimum pericd of three years. .
30. Structural Safety and Fire Safety Requirements shall be the responsibllity of the Owner, Builder, Developer, Architect and St, Engineer to provide all necessary
Fire Fighting Installations as stipulated In National Bullding Code of Indla, 2005 like;
a. To provide one entry and one exit to the pr with a mini width of 4,5 mts. and helght clearance of 5 mts.
b. Provide Fire resistant swing door for the coilapsible lifts In all floors.
¢. Provide Generator, as alternate source of electric supply.
d. Emergency Ughting In the Corridor / Common passages and stalr case.
e. Two numbers water type fire extingulshers for every 600 Sq.mts, of flcor area with minimum of four numbers fire extingu shers per floor and Sk beCe
extingulshers minimum 2 Nos. each at Generater and Transformer area shall be provided as per 1.5.]. specification No.2130-1892,
{. Manually operated and alarm system in the entlre bulldings;
9. Separate Underground static water storage tank capacity of 25, 000 fits. Capacity.
. Separate Terrace Tank of 25,00011ts capacity for Residential bulldings,
1. Hose Reel, Bown Corner.
3
k

0 m@NuDWN SN

o

b,

. Automatic Sprinkler system Is to be provided If the basement area exceed 200 Sq.its.

. Electsical Wirlng and Installation shell be certified by the electrical englneers to ensure electiical fire safety. Transformers shall be protected with 4 hours rating
fire reslst constructions.
i. To %tegte 3 joint open spaces with the nelghbors bullding / premvses for maneuverability of fire vehicles. No parking or any constructions shail be made In
setbacks area.
31. In case of Group Development Schemes (Other than Industrial) the roads & open spaces shall be handed over at free of ccst to ULB through
registered gift deed before occupancy.
32.  As per the green bullding provision for sancticn of bulldings in terms of A.P. Revised Buliding Rules-2017.
a. Water conservation and management:
(1) Raln Water Harvesting Structure (percolation pit) shall be provided in case of site area 200 sq. mtr. and above.
(1) Low Water Consumption Plumbing Fixtures shall be provided In case of site area 500 sq. mtr. and above.

() waste water recycle and reuse {S.7.P.) shall be provided In case of slite area 1000 sq. mir. and above. Treated water to be recyuled for gardening and
fushlng.

(iv) Reduction of Hardscape shall be provided in case of site area 500 sq. mtr. and above.
b. Solar Energy Utillsation:
(1) Installation of Sclar Phiotovoitalc Panels shall be piovided In case of site area 1000 sq. mtr. and above.
(1) Installation of Solar Asslsted Water Heating Systems shall be provided In case of site area 1000 s, mtr. and above.
c.Energy Effidency:
(1) LED Rghts/ solar {ights for lighting common areas shall be provided tn case of site area 1000 sq. mtr, and above.
(1) At least 1% of connecting load to be met by PV Cells (Optional) In case of site area 20000 sq. mtr. and above.
(iil) Fly-ash bricks for construction (Optlonal) in case of site area 20000 sq. mtr. and above.
(iv) ECBC to be adopted in case of site area 50000 sq. mtr, and above.
d. Waste Monagement:
(1) Segregatien of Waste shall be provided In case of site area 300 sq. mtr, and above.
(1) Organic Waste Management shall be provided in case of site area 3000 sq. mir. and above.
e. Natural Draln system should be maintained.

33. The butlder/Owner shall provide mobile/temporary tollet facitity for workers (male & female separately) In construction site whete 25 or more workers are engaged
per day in the construction site,

34. Necessary provislans for disposal of Sewage {Septic Tank) as per N8C 2016 norins should be provided.
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